
ACT No. 11 OF 1922. 

[PASSED BY 'TI-IE INIIIAN LEGISLATURE.] 

(2Zeceived the u.sse.v,t of the Governov General o n  the 25th 
Ja,nua~y, 1922.) 

.An Act further to  aillend the Indian Factories 
, Act, 1911. 

HEREAS i t  is expedient fuvther to amend the 
XII of 1911. W Indiaq  Factories Act, 1911; I t  : is hereby 

enacted as foliows :- 
1. (1) This Act may be called the Indian Fac- Short title. 

haries (Amendment) Act, 1922. extent and 
commenoe- 

(2) I t  extends to the whole of British India, me"t- - 

including British Baluchistan and the Sonthal 
. , Parganas. 

(3) I t  shall come into force on the first day of 
July, 1922. 

XII of 1911. , 2.. I n  section 2 of the Indian Factories Act, 1911 Amendment. 

(hereinafter referred to as the said Act),- of section 2, 
.Act XI1 of 

(a) in clause(1) for the word " fourteen " thelgl1. 
word " fifteen " shall be substituted; 

( B )  for clause (3)  the following clause shall be 
substituted, namely :-- 

' I  (3) ' factory ' means-.. 

. (a) any premises wherein, or within the 
precinct;s.of which, on any one Bay in the 
year not less than twenty person$ arc 
simultaneously employed and steam, , water or other mechanical power or elec- 
trical power is used in aid of any procsss 
for, Qr incidental to, making, altering, 

'. , repairing, ornamenting,, finishing or 
.?- otherwise adapting for use, for transport 

or for sale any article or part of an 
article; or 

(b) an.y 
. > 

.. . . . i 
: [.P?.ice th~ree alznas and nine 21,ies.I 

. i 



(b )  any premises wherein, or within the 
precincts of which, on any one day in the 
year not less than ten persons are 
simultaneously employed and any such 

' -  process is carried on, whether any such 
power is used in aid thereof or not which 

t have been declared by the Local Govern- 
ment, by notification in  the local official 
Gazette, to be a factory; 

'A declaration under clause ( b )  ma,y be made in 
respect of any class of premises, or in 
respect of any particular premises " ; 

(c) for cl'ahses (8) and (0) ,  the following clause 
shall be substituted, nameIy :- Cs 

(8) ' week ' means the period between 
midnight on Saturday night a;nd mid- 
night on the succeeding Saturday night." 

Substitution 3, Fdr section 3 'of the said Act, the following 
of new sec- 
tion for sea- section shall be substituted, namely :- 
tion 3. Act, 
XI1 ik 1911. 
Application " 3. -Nothing in this Act shall apply to any mine 
of subject to the operation of the Indian Mines Act, v111 or 1% 

1901." 
Amendment 4. I n  section 7 of the said Act,, for sub-section 
of  section 7, 
A C ~  XII (2), the following sub-sections shall be substituted, 
1911. namely :-- 

.rr  (2) A certifying surgeon mav revoke any cer- 
tificate granted to a child under sub-sec- 
tion (1) if, in his opinion, the child is 
no longer fit for employment in a factory. 

(3) where a certifying surgeon refuses to cer-' 
tif$ that a person is fit for employment 
in a factory or revokes a certificate grant- 

, ed to a child in this behalf, he shall, if 
reqnired by such person or child, or by 
the parent or guardian of such person or 
child, or by the manager of the factory 
in which such person or child desires t c  
be employed, state in writing his reasons. 
for such a refusal or revocation. " 

5, In 
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5. In  section 8 of the said Act,- Amel~drnent 

(a) for the words " ally person practisiilg medi- 
.of section. 8, 
Act XI1 of 

cine or surgery," the words " any registered prgcti- 1911. 

tioner " shall be substituted; 
( b )  in the proviso for the words " after the first 

date " to the end of the section, the words " for a 
period of inore than three months '.-? shall be substi- 
tuted ; 

(c) after the proviso, the following Explanation 
shall be added, namely :- 

" Explanation.-In this section the expression 
' registered practitioner ' means any person register- 

21 & 22 vict. ed under tlie Medical Act, 1858, or any Act amend- 
C. 00. 

ing the same or under any Act of any Legislati~re in 
British India providing for the maintenance of ,z 
register of medical practitioners, and includes, in  
any area where no such last-mentioned Act is 
in force, any person declared by the Local Govern- 
ment, by notification in the local official Gazette, to 
be a registered practitioner for the purposes of this 
section. " 

6,. After section 8 in Chapter I1 of the'said Act, Insertion of 
new section the following section shall be inserted, namely :.- 8A in ~~t 
XI1 of 1911. 

" 8-4. Where an Inspector is of opinion that a Compulsory . 
child employed in a factory is no longer fit for ern- medical examination. 

ployment, he may serve on the 'manager of the factory 
a notice requiring that such child shall cease to be 
employed until he has been re-examined by a certi- 
fying surgeon or by a registered practitioner author- 
ised by a certifying surgeon in this behalf." 

7. To section 9 of the said Act, the following Amendment 

clause shall be added, namely :- of section 9, 
Act XI1 of 

"(d) the atmosphere shall not be rendered l9ll. 
, so hulllid by artificial means as to be in- 

jurious to the health of the persoas em- 
ployed therein. " ) 

8. In  clause (c) of sub-section (I) of section 18 Amendvent 

of the said Act, after the word " machinery," theof A C ~  XII Q£ 18# 

," words " and electrical fittings including live wires 1911. , - and switches " shall be inserted. 
9. After I 

' J  

? 
.., 



Indian Factories ( A  mendment) . [ACT IT 
& 1 

Iuaertionof 9. After section 18 of the said Act, the following 
ew section 

18A in Aot section shall "be inserted, namely :- 
XI1 of 1911. A 

Repairs to 
buildings or . " 18A. (1) If an Inspector is of opinion- 
maohinery. .-. (a)0 that any factory or part thereof is in such 

an condition as to be dangerous to human life 
or safety, or 

( b )  tha t  any part of the ways, works, machinery 
, or plant used i n  a factory is in such a condition that 

i t  cannot be used without danger to human life, or 
safety, 

he may serve on the manager of the factory an 
order in writing, specifying the measures which he 
considers necessary for removing the danger, and re- 
quiring him to carry them out before such date as 
may be specified therein. 

(2) I f ,  in the opinion of the Inspector, the use of 
any part of the ways, works, machinery or plant in 
a factory involves imminent danger to' human life, 
he may serve on the manager of the factory an order 

' 

in writing prohibiting the use thereof until it is duly 
ppaired or altered.) ' 

Insertion of 10. After section 19 of the said Act, the follow- 
new sectionn . ' 19A and lgB 1ng sections shall be inserted, namely :-- 
in Aot XI1 
of 1911. 

1 Power to pro- " 19A. Where, in the opinion of the Inspector, 

i hibit presenoe th  
of children e presence in any factory or anv part thereof of 

1 in f~ctories. children, who, by reason of their a'be, cannot, under 
the provisions of t h i s  Act, be lawfully employed 
therein, involves danger to, or injury to the health' 

1 

1 of, such children, he m%y serve on the manager of .  
I 

.&: 

such factory a,n order in writing prohibiting the 
1 
, .fldmission of such children to the factory or part, 
1 
j thereof. 

. 

Prchi5ition 19R.. N.0 person under the age .of eighteen years 
of employ- and no woman, shall be employed in any .factorv in ment of wo- 
men and per- an-j:of the operations specified in Par t  I of the Sche- 
sons under . dule, or, save in accordance with the regulations con- 
eighteen 
years incer- tained in Par t  I1 of the Schedi~le, in any operation, . 

tain pro- involving the use of lead compounds. ) ' . 
oesses. . 

(D 

Amendment 11.' I n  the proviso to section 20 of the said Act, 
of section after thgword " roof _I' the words " or to such height 1 . 20~'Act I xsY of 1911. ,, as 
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as the Inspector may, in any particular c a s ~ ,  
specify" shall be inserted. a 

12. For section 21 of tlie said Act, the following Substitution 

section shall be substituted, namely :- of new 
sectisn for 

" 21. (1) I n  every factory there shall be fixe$,-- section ~ c t  XII 21, of 

1911. 
Rest periods 

(a) for each person employed on each working. m factories. 
day- 
(i) at intervals not exceeding six ]lours, 

periods of rest of not less than orie 
hour, or 

(ii) at the request of the employees con- 
cerned, periods of rest of not less 
than half an hour each so arranged 
that, for each period of six hours 
work done, there shall be periods of. 
rest of not less than one hour's 
duration in all, and that no person 
shall worlr for more than five hours 

P continuously, and e (b)  for each child working more than five and 
a half hours in any day, a period of 

i k test of not less than half an hour. ' 

1 (2) The period of ,rest under clause (b)  shall be so 
fixed that no such child shall be required to work 
continuouslv for more than four hours." 

6 "3 Amendment 13. To clause . (b) of sub-section ( I )  of section 2- of section 

of the said Act;, the following proviso shall be added, 22, A C ~  XII 
namely :- af 1911. 

" Provided that no such substitution shall be . ', . 

made a.s will result in any person working 
for more than ten consecutive days with?- 
out a holiday for a whole day.'' 

- 14. @) I n  clause (a) of section 23 of the said Act Amendment 9 f o r  the word " nine " the v~ord " twelve " shall 'be of section 
I 'P 23, Act XI1 

substituted. i - of 1911. 

r (2) I n  clause (c) of section 23 of tlie said Act, for 
! the word " seven " the word " six " shall be substi- 

tuted. 
a (3)   he provisions of clause (a)  of sectjon 23 of, 
' 

the said Act, as hereuy amended, shall not apply to 
i 

.J 

,3 any 
\I 

I ; ! 

I -3 b J 
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any child lawfully emp 
he first. day oi' ' ~ u l ~ ,  1 

Amendment 15. I n  section25 of the said Act, after the word of section 
25, ~~t XII " child :' the words " or, save in such ci~cumstances 

1911- as may be prescribed, any otjler person " shall be in- 
serted. , 

Amendment 16. I n  section 26 of the said Act, for the words of section 
26, A C ~ ,  XTI " woman or child " and the words " woman and 

l g l l .  child " the word ' h e r s o n  " shall be substituted. 
Substitution 
of new sec- 17. For section 27 of the said Act, the following 
tions for sec- sections shall be substituted, namely :- 
tion 27, Act 
XI1 of 1911. 
Limitation 
of worlciiig " 27. No person shall be employed in a factory 
hours per for more than sixty hours in any one week. 
week. 

Limitation - 28. No person shall be employed in any factory 
of worlcing 
hours per for more than eleven hours in any one day." 
day. 
Substituion 
of new Chap- 18. For Chapter V of the said Act, the following 
terfor Chap- Chapter shall be substituted, namely :- 
ter V, Act 
XTI of 1911. 

" CHAPTER V. 

29. Nothing in any of the following sections' 
namely, 21, 22, 24, 26, 27 and 28, shall apply to per- 

, sons who may, by rules made by the Local Govern- 
ment under this Act, be (efined to be persons hold- 
ing positions of supervisi6n or management or to per- 
sons employed in a confidential capacity. 

Exemptions. 30. ( 1 )  Where i t  is proved to the satisfaction of 
the Local Government- 

(a) that any ~ 1 3 s ~  of work in f actorp is in the, 
g nature of preparatory or complementti~jr 

work which must necessarily be carded 
on 0utsid.e the limits laid dbwn for the 
general working of the factory; 6r 

( b )  that the work of,. any class of worlrers ", 
\ "is essentially ' intermittent ; or 0 

b I I (c) that 
(D 

6 * I 
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( c )  that there is in any class of factories any 
work which necessitates continuous pro- 
duction for technical reasons; or 

(d) tgat any class of factories supp,iies the puh- 
lic with articles of prime necessity which 
must be made or supplied emry day; or 

(e) that in any class of factories the work per- 
formed, by the exigencies of the trade or 
by its nature, cannot be carried on except 
at  stated seasons or a t  times dependent 
on the irregular action of natural forces; 

the Local Government may, subject to the control of 
the Governor General in Council, by notification in 
the local official Gazette, exempt on such conditions, 
i t' any, as i t  may impose- 

in case (a )  such class of work from all or any of 
the provisions of sections 27 and 28; - 

in case ( h )  work of the nature described from 
all or any of the provisions of sections 22, 
27 and 28 ; 

in case ( c )  work of the nature described from the 
provisions of sections 21 and 22 ; 

in cases (d) and (e )  such class of factories from 
the provisions of section 22. 

(2) The 1,ocnl Government may, by general 
or special order, exempt for such period as may be 
specified in the order and on such conditions, if any, 
as i t  may impose, any factory from all or any of the 
provisions of sections 21, 22,27 and 28, on the ground 
' that such exemption is necessary in order to enable 
such factory to deal with an exceptional press of 
work. 

(3) Tn such circumstances and subject to such con- 
djtions as may be prescribed, nothing in sectivn 21, 
section 22, section 27 or section 28 shall apply to 
work on urgent repairs. 

31. Where, under the provisions of sub-section P~yment for 

( 1 )  of section 30, any factory has been exempted from 
the provisions of section 27, every person employed in 

such - 
! 'I 



such factory fcr more than sixty hours in any one 
week shall be paid, in respect of the overtime, a t  a 
rate which shall be at least one and a quarter times 
the rate at  which he is normally paid. 

Special 32. The Local Government Igag, subject to the 
exemptions control of the Governor General in Council, by noti- - 
for indigo, 
teaand fication in the local official Gazette, exempt any 
coffeefac- indigo factory or any factory situated on, and used 
tories. 

solely for the purposes of, a tea or coffee plantation,, 
from all or any of the provisions of sections 21 and 
22, on such conditions, if any, as it may impose." 

Amendment 19. I n  sub-section ( 1 )  of section 33 of the said 
of section 33, 
Act XII of Act, for clauses (a) and (b), the words '' on or before 
1911. the date on which the factory commences working as 

such " shall be substituted. 
Substitution 20. For section 35 of the said Act, the following 
of new sec- 
tion for set- section shall be substituted, namely : - 
tion 35, Act 
XI1 of 1911. 
Register of " 35. In  every factory there shall be kept, in the 
workers. prescribed form, a register of all the persons employ- 

ed in such factory, of their hours of work and of the 
nature of their respective employment." 

Alnendment 21. Insection36ofthesaidAct,- 
of section 
36, A C ~  XII (a) for clause (b) of sub-section (I), the following 

lgl'. shall be substituted, namely :- 

:'(b) the periods of rest fixed under section 
21 ;'? 

(b) in clause (d) of sub-section (I), for the words 

" women and children, rdpectively, if not employed 
in shifts," the words " all persons employed " shall 
be substituted; 

( c )  after clause (cl) of sub-section (I), the follow- 
ing shall be inserted, namely :-- 

' ' ( e )  the weekly bolidays fixed under section 22." 
Amendment 22; I n  sub-seciidn (9) of section 37 of the said 
of aection 37, 
Act XI1 of Act,- 
1911. 

(a) in c l a~~se  (g) after the word " ventilation,'?, 
the words " and artificial humidification " shall be 

iPI inserted; Q 
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(b) in clause ( j ) ,  after the word " machinery," 
the words " and electrical fittings " shall be inserted; 

(c) after clause ( j ) ,  the following clause shall he 
inserted, namely :- 

" (jj) the definition of ' persons ' under section 
29 who shall be deemed to be persons 
holding positions of supervision or 
management or persons employed in a 
confidential capacity.' ' 

28. -After section 38 of the said Act, the follow- Insertion of 
ing section shall be inserted, namely :- new seotion 

38A in Act 
XI1 of 1911. 

" 38A. The Governor General in Council may Rulesfor 
rnake rules for the adequate disinfection of wool used prevention anth~ax.. of 
jn factories which may be infected with anthrax 
spores. ' ' 

24. I n  section 39 of the said Act,- AmendmenC 
of section 39, 

(a) in sub-section (1) for the word and figures f;;lfIlof 
." section 38," the words and figures " sections 38 
and 38A " shall be substituted; 

(b) in sub-section (2 ) ,  for the words and figures 
" sections 37 and 38," the words and figures " sec- 
tions 37, 38 and 38A " shall be substituted. 

25. I n  section 41 of the said Act,- 
Amendment of section 41, 

(a) in clause ( f ) ,  for the  words ' machinery or A C ~  XII of 

boilers," the words " machinery, electrical fittings1g11. 
or boilers " shall be substituted; 

(b) in clause (g), for the words and figures " or 
section 18," the words and figures " section 18, sec- 
tion 18A or section 19B " shall be substituted; 

( c )  for the words " two hundred," the words 
five hundred " sh'all be substituted. 

26. I n  section '43 of the said Act, for the'words Amendment 
of section 43, " two hundred " the words ' five hundred " ski11 Act XII of 

be substituted. 1911. 
27. After section 43 of the said 'Act, the follow- 2 ~ , " 6 ~ ~ ~ ~  

ing section shall .be inserted, namely :- 4 3 ~  in A C ~  
XI1 of 1911. 

a " 43A. Where under this 'Aot a Criminal Court Power of 
Court to pay imposes a fine or confirms in appeal, revision or other- oompensati,n 

i : lqise out of fine. 

I 
! 9 

" - 



wise, a sentence of fine in respect of an offence 
causing bodily injury or death, the Court may, when 
passing judgment, order the whole or any part of the 
fine recovered to be paid as compensation to the person 
injured or, in the case of his death, to his legal re- 
presentative ; 

Provided that, if the fine is in~posed in a case 
which is subject to appeal, no such payment shall be 
made befo're the period allowed for presenting the 
appeal has eIapsed, or, if an appeal has been pre- 
sented, before the decision of the appeal." 

Amendment 28, I n  section 48 of the said Act, at  the end of 
of section 48, 

of sub-section (2) ,  the words and figures " or section 
1911. 44 ' ' shall be added. . ' 
Amendment 29, I n  section 50 of the said Act,- 
of section 50, 
A C ~  XII of (a) in sub-section (I), for the words and figure's 
1911. " section 18, " the words and figures " section 1 8, 

section 18A or section 19A " shaIl be substituted; 
(b) afker sub-section (3) ,  the following sub-sec- 

tion shall be inserted, riam~ly :- 

" (4) Except in $he case ,of an appeal against an 
OT 6r under section 1 9 4  appl la te  
ah\ ;a ' ority bay, on the$appliceti*on of the 
appellant, suspend the operation ~f an  
order 6f ;ehe -1ds~ect6r pending thg deci- 
sion of &&e a@peal. l3,ut where no such 

A suspension has heen granted, such or'der 
shall be w.mnlied" with notwithstanding 

L, 

- - the, fqch ,thgt a p  a$js;eal ha,s been pre- 
4 .- serited." 0 7 

: .  I .  

Amendment 30, $h sub-seotion ( .  -~fgecbion 51 of the ssid 
of section 61, 
A C ~  XII of Act, for the w g d s  3119 $.&f6s :' : section 29, clause 
1911. (k)' and section 29, ' " &he ~ p ~ d g  an'd figv,res ."% .w.d 

section 2$, cbuse (a,) " shall be substi$uted. . 
Amendment .$is iv section, 52 of the said 'bct ,  fpr the words 
of sectionJ52, 
-Act XIrof an? 'figurks"' Sectidn 28 'ahd section 32," the wards 
1911'1. an figurps " section 27, section 28 and section 31 " 4 sli2 1 be 'substitui$d. ' ' 

. f 

~luendlllkat * 32. For ~chhdules I artd I1 to the said Act, the' 
of 'SO h<&ules 
t7 A C ~ X I ~ I < D ~  %x?lledqlg~.~ontained ifi $chedule I to this Act shall be 

33. The 
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e ~rovisiops of the "eaid Act specified in  Repeals. 

Schedule I1 are hereby repealed to the extent shown 
in the second column thereof. 

SCHEDULE TO BE SUBSTITUTED I N  TEIE INDIAN FACTORIES 
ACT, 1911. 

( S e e  s e c t i o n  32.) 

" T H E  SGEEDULE. - 
( S e e  s e c t i o n  19B.) 

PART I .  

1. Work at  a furnace where the reduction or treatment 
of zinc or lead ores is carried on : 

2.  The manipulation, treatment, or reduction of ashes 
containing lead, the desilv,erisi.ng of lead QX the  me1tiq.g of 
scrap lead or zinc : ,. 

3. 'The. manufacture. of solder or alloys containing Inore 
. . .  . . t h ~ n  te&$peg% cent. of lead : 

4. 'Phe manufacture of any oxide, carbonate, s~ lpha te ,  
chromate, acetiab, nitrate, or silicate of, lead : 

.Mixing or pasting in connec$on with the manufacture 
or Eepair of electric accwmula-torsi : l. . .  

' ,. ; : 
6'; The cleaning of workroomi. where any of the processes - 

*- . . aforesaid are capied" En. 
. ' . . . .  ,,* . 

., PART IT.; ' 
y . ,  . . .:k-. 

.. 1; -Where dust- or.fume from'a- lead col~*ound is ~ z - Q -  

.. ' - duced in the p r o c ~ s s , ~ ~ ~ ~ o v i s i o n  mu,st be made for drawing 
the fume or dust awa-j:from t&e persons employed by means 
o fpan  efficient exha.Gdt, drauglit so contrived as to operate. 
og the:.d~s$c~or fume. as nearly as max be at  its point of 
origin :. .:, ' 

2.  The persons employed.--must u~.d.ergo the .  pr :scribed 
medical examination at the ..prescribed intervals, ..and the  . . 

prescribed record must be kept wi~th respect to their health. :I 
. . 

8. No food,: adrink, or tobacco, 'shall :be, brought into,. 
.> 

' or consumed in, any room in which .the process is @arfri.ed - 
on, and no person shall be allowed to remain, ?n any such 
room during meal times.! 

. . 3. Adequate . -  

' 11 .. - : . . . .  
v 

. . . . . . . . . . . . . . .  . . - .  
s- : . . .  . . . . .  

0 " . " .. ,. 
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'4. Adequate protective clothing in a clean condition shall 
b.e rovided by the employer and worn by the persons f emp oyed : 

5. Such suitable cloak-room, mess-room and washing 
accommodation as may*be prescribed shall be provided for 
the use of the persons employed : 

- .  

6. The rooms in which the persons are employed, and 
all tools and zpparatus used by, them, shall be kept in a 
clean condition.?! 

OALGUTW: PliSNTED Bg SUPDT. GOVT. PRINTING, INDIA, 8, HASn>C;s 8'1BElof. 

(See sectioq 33.) 
' .~ REPEALS. 

Section 2 ' . . . . . 
Section 22 . . . . . 
Section 36 . . . . . 
Section 38 . . . . 
Section 55' -. . , . . 
i3ection69 . . . . . 

Clause (4) 

Sub-sections (2), (3) and (4). 

Sub-sectiop (4). 

The words " from time t o  tinie." 

The whole. 

Ditto. 


